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The

Consumer Protection Rules, 1987

ion (1) of Section 30 of the Consumer Protectjg

akes the following rules, namely:— N Act,

In exercise of the powers conferred by sub-sect
1986 (68 of 1986), the Central Government hereby m

1. Short title and commencement.—(1) These rules may be calleq the

Consumer Protection Rules, 1987.
(2) They shall come into force on the date of their publication in the Officjy,

Gazette.
2. Definitions.—In these rules, unless the context otherwise requires—

(a) “Act” means the Consumer Protection Act, 1986 (68 of 1986);

(b) “agent” means a person duly authorised by a party to present any
complaint, appeal or reply on its behalf before the National Commissiop
(c) “appellant” means a party which makes an appeal against the order of

the State Commission;
“chairman” means a Chairman of the Central Consumer Protection

(d)
Council established under sub-section (1) of Section 4 of the Act;
(¢) “memorandum” means any memorandum of appeal filed by the

appellant;
(f) “‘opposite party”’ means a person who answers the complaint or claim;
(g) “president” means the President of the National Commission;

(h) “respondent” means the person who answers any memorandum of
appeal;
(i) “section” means section of the Act;

() “state” includes Union Territories also;
(k) words and expressions used in the rules and not defined but defined in

the Act shall have the meanings respectively assigned to them in the Act.

2[2-A. State Governments to recognise a laboratory as an appropriate
laboratory.—(1) For the purpose of obtaining recognition as an appropriate
laboratory, the applicant shall send application, in triplicate, in the pro forma
prescribed by the Bureau of Indian Standards with the relevant details to
the Department concerned with the consumer protection work in the State

Government.
(2) The State Government on receiving the application from the applicant, shall

forward its two copies to the Bureau of Indian Standards to assess the suitability of
the laboratory from the standards prescribed by them (Bureau of Indian Standards).
The fee charged by the Bureau of Indian Standards, for this purpose, shall be paid

by the applicant.

1. Fide G.S.R. 398(E), dated April 15, 1987, published in the Gaz. of India, Extra., Pt. I, S. 3(i), dated

I5th April, 1987, pp. 4-8.
2. Ins. by G.S.R. 605(E), dt. 30-8-1995 (w.e.f. 30-8-1995).

i [116]
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(3) The State Governm
en L
t on receiving the recommendations and approval

the Bureau of Indi He
?afboratorv’ for thelc::anoféanfdardS’ shall notify that laboratory as an “appropriate
’ rpose of Consumer Protection Act, 1986 for a period of three

years.]

3. The constituti
itution of the Central Consumer Protection Council and the

working Gro —

Official gGazetthcSonst(i:)tTh}T Central Government shall. by notification in the

o e s the ute the (.femra] Consumer Protection Council (hereinafter
< entral Council) which shall consist of *[the following rerbers,

not exceeding #[35], namely—]

11.

12

13.
14.

(a 5 s "

) (gtoh\feml\r/ln::]te\:/h(;ns—}?;?rg: thofCth)nsumer Affairs in the' Central

(b) the Minister of State (wher: heailgrrrli)]: %iagfncaem;al Cozimcxl; h
or Deputy Minister 6[in-charge of Consumer j—\flpai:f i: f}?; CCea

ntral

. Gover-nr.nent].who shall be the Vice-Chairman of the Central Council;

[(c) the M1n1§ter in-charge of Consumer Affairs of two of the States from
eacl.l region as mentioned in Schedule I to be changed by rotation on
expiration of the term of the Council on each occasion;

(ca) an administrator (whether designated as administrator or Lieutenant
Governor), of a Union Territory, to represent a Union Territory, as
mentioned in Schedule II, to be changed by rotation on expiration of the

term of the Council on each occasion;]
(d) ¥[two] Members of Parliament—2[one] from the Lok Sabha and '°[one]

from the Rajya Sabha;

(e) ll[* * >'<]

6)) representatives of the Central Gove
organisations concerned with consumer

12(five];
13[(fa) The Registra
New Delhi;]

14[(g) representatives of consu
members of the Internationa

International—not exceeding SiX,
Government;

rge)

rmment Departments, autonomous
interests—not exceeding

r, National Consumer Disputes Redressal Commission,

mer organisations from amongst the Indian
1 Organization, namely, Consumer
to be nominated by the Central

5. S.R.95(E).dt.2 . 27-2-1997).
S e o 73(E), dt. 5.5.2006 (w.e.f. 5-5-2006).

ir 30-12-1993 (we.f. 30-12-1993).
' 30-12-1993).

Subs. by G.S.R. 273(E), dt ef. ‘
Subs. fgr “eight”, » and “threc” rCSpCC(lVC:y l;y ggg zggg g: g

weight”, “five” “three” res ectively by G.o>-R- = , dt. 5-
Subs. for "eight”. el A0 e resgcctively by G.S.R. 273(E), dt. 5-

Subs. for “eight”, «five’ and “thr

2 f. 5-5-2006).
Omitted b G.S.R. 273(E). dt. 5.5-2006 (Ev.e. 78
Subs. for ‘?;wenty" by G.S.R. 273(E). dt. ;-55-2006 (w.e.f. 5-5 2006).
Ins. b G.S.R. 175(E). dt. 5-3-2004 (w.e.f.5-9-2
Subs. )ll)y G.S.R. 273(E). dt. 5-5-2006 (w.e.f. 5-5-2006).

5-2006 (w.e f. 5-5-2006).
5-2006 (w.e.f. 5-5-2000).
5-2006 (w.e.f. 5-5-20006).
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(ga) representatives with proven expertise and experience who are capable
of representing consumer interests, drawn from amongst consumey
organisations, consumer activists, women, far.mers, trac?e anq industry—
not exceeding five, one from each of the regions specified in Schedule

annexed to these rules;]

h) 15[* * %]
(1) 16[* * k]
the Secretaries in-charge of Consumer Affairs in the States to be
t exceeding three;]

71G)
nominated by the Central Government—no

(k) '8[the Secretary in-charge of Consumer Affairs in the Centra]
secretary of the Central Council.

Government] shall be the member-

(2) The term of the Council shall be three years:
19[Provided that the Council shall continue to function for a further period of

three months or till it 1s reconstituted, whichever is earlier.]

(3) Any member may, by writing under his hand to the Chairman of the Central
ies, so caused or otherwise, shall be

Council, resign from the Council. The vacancl
Government and such person shall

filled from the same category by the Central
hold office so long as the member whose place he fills would have been entitled to

hold office, if the vacancy had not occurred.

(4) 2[* * ]
4. Procedure of the Central Council.—Under sub-section (2) of Section 5,

the Central Council shall observe the following procedure in regard to the

transaction of its business:—

(1) The meeting of the Central Council shall be presided over by the
Chairman. In the absence of the Chairman, the Vice-Chairman shall
preside over the meeting of the Central Council. In the absence of the
Chairman and the Vice-Chairman, the Central Council shall elect a
member to preside over that meeting of the Council.

(2) Each meeting of the Central Council shall be called by giving not less
than ten days from the date of issue, notice in writing to every member.

15.
16.

17.
I8.
19.
20.

Clauses (/1) omirted by G.S.R. 273(E), dt. 5-5-2006 (w.e.f. 5-5-200 i ission i

1 : R.2 . dt. 2 .e.f. 5-5-2006). :

() representatives of women—not less than ten;” - Priorto omission fread s

Clz.l‘u‘?es (1) (mune(.[ by G.S.R. 273(E), dt. 5-5-2006 (w.e.f. 5-5-2006). Prior to omission it read as:
(i) representatives of farmers, trade and industries—not exceedine twenty:” )

Subs. by G.S.R. 273(E), dt. 5-5-2006 (w.e.f. 5-5-2006). - 4

Subs. by G.S.R. 95(E). dt. 27-12-1997 (w.e.f. 27-12-1997).

énsl; by G.S.R. 385(E), dt. 12-5-2011 (w.e.f. 12-5-2011).
ub-rule (4) emitted by G.S.R. 273(E). dt. 5-5-2006 (w.e.f. 5-5-2006). Prior to omission it read as:

“(4) For P ; :
Couhc)il and”t]g fl?crvr;g:f t?]i: m'on;\‘t.ormg the lmp]em.ema“o" of the recommendations of the Central
smonpsa e e o th:OCr ing of the Council, the Central Government may constitute from
Member-Secretary aliihe Cou qlunf;:l. a Standing Wo:_'king Group. under the chairmanship of the
members and shall meet : ncil. The Standing Working Group shall consist of not exceeding 30
meet as and when considered necessary by the Central Government.”
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Commission shall be located 1n
6. Working days and office hours 0
working days and office hours O

(3)

4

()

21(6)

(7

5. Place of the Nation
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Every notice of a meetj ,
Ghil 15E Ty St hoj;n:)gf (:;éhﬁs;?;i,alacgun;Cl:lSh-a” spcc?fy the place
l;lusiness to be transacted thereat. g and shall contain statement of
O pr ines
o e 2 e ot e s s e
Coundil. ny defect in the constitution of the
Eor thf?lpurpose Of' performing its functions under the Act, the Central
asoilin;la;?g;::m?‘te from amongst its members, such working groups
] cecSSany and every working group so constituted shall
perform _Such functions as are assigned to it by the Central Council.
The ﬁl?dmgs of such working groups shall be placed before the Central
Council for its consideration.
In connection with the journey undertaken to and fro by the non-official
members for attending the meeting of the Central Consumer Protection
Council or its working group, they shall be entitled to *’[economy class
air fare]. The non-official members shall be entitled to a sum of Z[five
thousand rupees] per **[each day of the meeting] as incidental charges
to cover the expenditure towards their daily allowance, lodging, local
conveyance from residence to the station/airport and from station/airport
to the venue of meeting and vice-versa. Every claim made under this
sub-rule shall be subject to certifying that the member will not claim
any benefit from any other Central Government Ministry, Department
or Organization during his visit for attending the meeting of the Central
Consumer Protection Council or any of its Working Group. Local non-
official members residing at the place of the venue of the meeting, shall
be paid consolidated conveyance 25[and] hire charges 2°[* * *] to the tune
of 2’[Rupees five hundred] per diem irrespective of the classiﬁcatio_n of
the city. Members of Parliament attending meetings o.f the Council or
its Working Group shall be entitled to travelling and daily allowances at

such rates as are admissible to such memberg]
The resolutions passed by the Central Council shall be recommendatory

in nature. |
al Commission.——The office of the National

:n the Union Territory of Delhi.
f the National Commission.—The

f the National Commission shall be the same as

that of the Central Government.

21.
22.
23.
24.
25.
26.

27.

Subs. by G.S.R. 175(E). dt. 5-3
Subs. by G.S.R.
Subs. for "Rupees
Subs. for “day” by
Subs. for =" by G.S.R.
The words
10-2-2005 (w.e.f. 1
Subs. for "Rs 2007

2004 (w.ef. 5-3-2004).

>0.8.2000 (w.e.f. 20-8-2009). SO
Sg%fv?}:;légnd" by G.S.R. 249(E). dt. 3 -3;-2(())_15(w.e.r. 1-4-2015)
G.S.R. 64(E). dt. 10-2-2005 (w.e . 10-2-2005).

64(E). dt. 10-2-2005 (w.e.f. 10-2-2005).

ver the daily allowances” omitted by G.S.R. 64(E). dt.

«and incidental charges to €O

-2-2005).
(l?)y G.S.R. 591(E). dt. 20-8-2009 (w.€.

£, 20-8-2009).
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7. Seal and emblem.—The official seal and cmblem-of the Nationy)
Commission shall be such as the Central Government may specify.
8. Sittings of the National Commission.—The sitting o'f the Nationg]
Commission as and when necessary shall be convened by the President.
9. Staff of the National Commission.—The Central Government ghy,
ist the National Commission in itg day

appoint such staff as may be necessary Lo ass '
to day work and to perform such other functions as are provided under the Act apq
President. The salary payable to such staff shaj

these rules are assigned to it by the :
be defrayed out of the Consolidated Fund of India.
r making complaints before District Forum.—2?[(1) Every

23(9-A. Fee fo
[ on 12, sub-section (1) of Section 17

complaint filed under sub-section (1) of Secti
and clause (a) in sub-clause (i) of Section 21 of the Act shall be accompanieq
by a fee as specified in the Table given below in the form of crossed Demanq
Draft drawn on a nationalized bank or through a crossed Indian Postal Order ip

favour of the President of the District Forum, Registrar of the State Commissiop
or the Registrar of the National Commission as the case may be, and payable a1
the respective place where the District Forum, State Commission or the Nationa]

Commission is situated.
(2) The concerned authority referred to in sub-rule (1) shall credit the amount

of fee received by it into the Consumer Welfare Fund of the respective State
and where such Fund is not established into the Receipt Account of the State
Government and in the case of the National Commission, to the Consumer Welfare

Fund of the Central Government.

2. Above five lakh and less than 10 lakh
3k Rs. 10 lakh and above but not exceeding Rs. 20 lakh Rs 400]

TABLE
SI. No. Total value of goods or services and the Amount of fee
compensation claimed payable
| @ (3)
l District Forum
!, 30171, Up to five lakh rupees Nil
' Rs 200

State Commission

Above twenty lakh and up to fifty lakh rupees Rs 2000

Above fifty lakh and up to one crore rupees Rs 4000“

National Commission e
8. Above one crore rupees Rs SOOr

28. Ins. by G.S.R. 175(E), dt. 5-3-2004 (w.e.f. 5-3-2004
.3(9) Subs. by G.S.R. 64(E), dt. 10-2-2005 (w.e.f. IO:-Z-ZO)(')S).
30. Subs. for “Sl. Nos. (1) to (5)" by G.S.R. 898(E), dt. 14-9-2018 (w.e.f, 20-9-2018).
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l(i)e:i;;;zzl:gl;nant who are under the Below Poverty Line shall be entitled

for th payment of fee only on production of an attested copy of th

Antyodaya Anna Yojana cards.]] ‘ Sk

Dcst:?étAFf]o(:-l::gnal(‘:()“";‘i? K}f the N]ational Commission, State Commission and
istr — ational Commission, the Stat iSsi

pistrict Forum shall have power to require any person —a e Commission and (he

(a) to pl‘Ctdl:lCC before, gnd- allow to be examined and kept by an officer of
the National Commission, the State Commissi he Distri
as, it ase: ay: be, specified:in dhik b h ion or the District Forum,
documents or commodities in th £5 Delialf, suen bAORS, Ba b
FeFeeA RoneBuited as 2 sbm .t e F:ustody or u1'1der fhe control‘c).f.the
A e Sucgb e specified or described in the requisition,

. ooks, accounts, documents or commodities

are required for the purpose of this Act;

(b) to furnish to an officer so specified, such information as may be required
for the purpose of this Act.

(2)(a) Where d.uring any proceedings under this Act the National Commission,
the State Commission or the District Forum as the case may be, has any ground to
believe that any book, paper, commodity or document which may be required to
be produced in such proceeding are being, or may be destroyed, mutilated, altered,
falsified or secreted, it may, by written order authorise any officer to exercise the
power of entry and search of any premises. Such authorised officer may also seize
such books, papers, documents or commodities as are required for the purpose of
this Act:

Provided that such seizure shall be communicated to the National Commission,
the State Commission or the District Forum, as the case may be, as soon as it
is made or within a period not exceeding 72 hours of making such seizure after
specifying the reasons in writing for making such seizure.

(b) The National Commission, the State Commission or the District Forum, as
the case may be, on examination of such seized documents OF commodities, as the
case may be, may order the retention thereof or may return it to the party concerned.

31[10-A. Credit of the fine into the Consumer Welfare Fund when consumers
are not identified conveniently. der is passed by the National

—(1) Where an or
Commission in eXercise of the powers vested under clause (hb) of sub-section (1)
of Section 14 directing the opposite party to pay such am

ount as determined by it
on account of loss or injury suffered due to defects in goods complained against
or alleged deficiency of service to a large number of

consumers, who are not
identifiable conveniently, such sum shall be credited by the National Commission
in the Consumer Welfare Fund established b

y the Central Government under
Section 12-C of the Central Excise Act, 1944 (1 of 1944)... |

(2) Any amount credited to the said Fund shall be utilized 1n
the provisions of the Consumer Welfare Fund Rules,

1992.
I
31, Ins. by G.S.R. 175(E). dt. 5-3-2004 (w.e.f. 5-3-2004).

accordance with
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10-B. Number of Members in the National Commission.—The Nationg]
Commission shall consist of not less than four members and not more than [ejeye,,
members] and at least one of them shall be a woman. ]

11. Salaries, honorarium and other allowances of the President ang
Members of the National Commission.—**[(1) The President of the Nationg)
Commission shall be entitled to salary, allowances and other perquisites as gpe
available to a sitting Judge of the Supreme Court.

(1-A) The other members of the National Commission appointed on whole.
time basis shall be entitled to the following honorarium and other allowances with

effect from the 1st day of April, 2006, namely:—

(a) the members shall be paid twenty-three thousand rupees per month by
way of honorarium:
Provided that the members, who are retired Judges of the High Courts
or retired Secretaries to the Government of India shall have the option to
either receive consolidated honorarium of twenty-three thousand rupees
‘month or receive remuneration of last pay drawn less pension;
oman who has not held an office of profit earlier, on appointment as
mber shall be entitled to a pay in the scale of Rs 24050-26000 per

along with other benefits;

bers shall be provided with Government accommodation or

fect from 1st September, 2008] in lieu thereof;

all be paid conveyance allowance at the rate of ten
month, if no chauffeur driven government vehicle
event one hundred fifty litres of petrol shall be

of conveyance allowance, the members
e per month at the rate of ten thousand

s per month reimbursable,
residence;
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v : oot . .
(iv) ]Se‘“’e travel concession equivalent to the entitlements of a
ecretary to the Government of India to one’s home town or any
place in India in a block of four years;
P nc .
(v) no leave encashment on leave travel concession.]

3.71(2) The members shall be entitled to travelling and daily allowances on
official tours ffquwalem to the entitlements of Group ‘A" Officers of the Central
Government, including the following:—

({) }’Vlthm t.he country —Business/Club Class by Air/AC Ist Class by train.
(if) international —First Class, except for the member in the pay scale of Rs
75,800—80,000 in whose case business class travel will apply.]

(2-A) 3S[>!: * -k]

(3) The honorarium or the salary, as the case may be and other allowances shall
be defrayed out of the Consolidated Fund of India.

‘12. Terms ar.ld .conditions of service of the President and members of the
Natmn‘fll CommlsSI.on..—( 1) Before appointment, the President and a member of
th_e National Commission shall have to take an undertaking that he does not and
will not have any such financial or other interests as is likely to affect prejudicially

his functions as such member.

(2) 39[* % *]
(3) Notwithstanding anything contained in sub-rule (2) the President or a

member may,—
40[(g) by writing under his hand and addressed to the Central Government

resign his office at any time but his office shall become vacant only when

such resignation is accepted by the Central Government;]
(b) be removed from his office in accordance with the provisions of Rule 13.
(4) The terms and conditions of service of the President and the members shall

not be varied to their disadvantage during their tenure of office.
y caused by resignation or removal of the President or any

(5) A casual vacanc
der sub-rule (3) or otherwise shall

other member of the National Commission un

be filled by fresh appointment.
41[(6) When the office of the President of t
or a person occupying such office is by reason

perform the duties of his office, the same shall, s
proviso to Section 22-D be performed by the seniormost member of the National

Commission.]

he National Commission is vacant
of absence or otherwise, unable to
ave as otherwise provided in the

22011 (w.e.f. 22-9-2011). :
8-2006 (w.e.f. 4-8-2006). Prior to omission it read as:
all be entitled to conveyance

bers of the National Commission sh L
s sitting or a sum of one thousand and five hundred

37. Subs. by G.S.R. 708(E), dt. 22-9
38. Omitted by G.S.R. 462(E), dt. 4-
“(2-A) The President and the mem
allowance of one hundred fifty rupces per day of i
rupees per month, as may be opted by them.”
39. Sub-rule (2) omitted by G.S.R. 175(E), dt. 5-3-2004 (w.e.f. 5-3-2004).
40. Subs. by G.S.R. 175(E). dt. 5.3-2004 (w.e.f. 5-3-2004).
41. Subs. by G.S.R. 175(E). dt. 5.3-2004 (w.e.f. 5-3-2004).
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42[(7)] The President or any member ceasing to hold office as such shal] ng;
hold any appointment in Or be connected with the management or administratigp
of any organisation which have been the subject of any proceeding under the Acy
during his tenure for a period of 5 years from the date on which he ceases to holqg

such office.

43[12-A. Procedure for selecti
in sub-rule (2), the process of ap
three months before the vacancy

(2) If a post falls vacant due to resignat ath _
a new post, the process for filling the post shall be initiated 1

post has fallen vacant or is created, as the case may be.
ancy inviting applications from eligible

(3) An advertisement of a vac
candidates may be published in leading newspapers in India or by vacancy circulars

or both, as may be decided by the Central Government.

(4) After scrutiny of the applications received till the last date specified for
receipt of applications, a list of eligible candidates along with their applications
shall be placed before the Selection Committee constituted under the third proviso

to sub-section (1) of Section 20.
(5) The Selection Committee shall conside

applicants referred to it.
44[(6) The Selection Committee shall, subject to the provisions of sub-rule

(6-A), assess the suitability of the candidates for the post of Member:

Provided that the Selection Committee may, if it considers necessary,
depending on the number of candidates, short list them on the basis of comparative
merit and experience of such candidates for selection.

(6-A) The Selection Committee shall assess the suitability of the candidates
and where short listing is done, from among the short-listed candidates, for the post
of Member in the following manner, namely:—

(a) in the case of candidates having judicial background, by assessing them
on the basis of the judgements and other judicial orders passed by such
candidates;

(b) in the case of candidates having experience of working under the
Central Government or any State Government Or an undertaking under
the Central Government or a State Government, by assessing such
candidates on the basis of their Annual Confidential Reports and their

experience relevant to the post applied for;

s.—(1) Save as otherwise provideq

on Of Member
ber shall be initiated at leagt

pointment of a Mem

arises.
:on or death of a Member or creation of

mmediately after the

r all the applications of eligible

42. Sub-rules (7), (8) and (9 ]
” [14-8-] heas, ]2-8(. 1)9(9”1")‘!,“[1 and sub-rule (10) renumbered as sub-rule (7) by G.S.R. 533(E). dt
3. Ins. by G.S.R. 50(E). dt. 1-2-2005
i . .dt. 1-2-2 (we.f. 1-2-2005).
. Subs. for sub-rule (6) by G.S.R. 637(E). dt. 13-10-.';006 (w.e.f. 13-10-2006)
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(¢) in other cases, the suitabi ' £
S, S .
uitability of the short listed candidates shall be

assessed by the Selecti

ec :
conducted by it: tion Committee on the basi _ , :
ucted by it: e basis of personal interview

Provided that notwiths :
Selection Committee may f::;“;lf"]g fln}’thing contained in this sub-rule, th
candidates, £ it considers ’nece ssessing the suitability of a class ohr cate , ?
. epview for assessi D call such class or cat e
inte ng their suitability for the po t fM egory of candidates for
(7) The Selection Commi st of Member.]
it, recommend a panel of n;trt::s n:)ffl)’» Ond the basis of its assessment made by
. candidates for ¢ :
from amongst the appl ) s for appointment
S epalt f pplicants referred to in sub-rule (5 PP as Members
consideration o the Central Government ) in order of merit for the

8) The Centra

Appg e Comlgittiovoe;nmem sbal], before seeking approval of the

Ao and O et of the Cab.met, verify or cause to be verified the

el b el recom s of the candidates selected by the Central Governme t
. mende.d by the Selection Committee and sati tabilit

of such candidates for appointment as Members emdsslzy SRR

451(9) E .
[(9) Every ﬁpsplllltrpent of a member shall be subject to the submission of
physical 1itness as indicated in the Annexure, signed by a Civil

a certificate of
Medical Officer, to the President, National Consumer Disputes

Surgeon Or District
Redressal Commission.]

13. Removal of Pres
circumstances.——(l) The Central Government may re
President or any member who,—

(a) has been adjudged an insolvent; or
(b) has been convicted of an offence which, in the op

Government, involves moral turpitude; or
(c) has become physically or mentally incapable of acting as the President

or the member; Of
(d) has acquired such financial of other interest as is likely to affect
prejudicially his functions as the President or & member; Of
(¢) has sO abused his position as t0 render his continuance in
prejudicial to the public interest; [or]*6
47[(f) remain absent in three consecutive sittings except for T

control.]
ained in sub-rule

B[(2) Notwithstanding anything cont

member of the National Commission shall not bé remove e
by the Central Government O pec! jed in clauses

o T uiry held by a sitting Judge of the

(d), (¢) and () of that sub-rule and after an ind 1d . ‘
Supreme Court nominated by the Chief J ustice of India 1n which the President or

ident or members from office in certain
move from office, the

inion of the Central

office

easons beyond his

(1), the President or any
d from his office except

(. 21-7-201 1 (we.f. 21-7-2011),

45, Subs. by G.S-R. 559(B)-9
5. Subs. by - L 1097 (we k. 27-2: 19T
27-2-1997)-

46. Ins. by G.S.-R. 95(E). dt. 2
47. Ins. by G.S-R. 95(E), dt. 27-:’2-1997 (w.e.f. 2008
48. Subs. by G.S.R. 175(E). dt. 5-3-2004 (we.f. 32" .
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member of the National Commission, as the casc may be, has been informed of
charges against him and given a reasonable opportunity of being heard in regpec

of those charges and found guilty.]
National Commission.—(] ) A

14. Procedure to be followed by the
following particulars shall be presented by tp,

complainant in person or by his agent to the National Commission or be sent by

registered post addressed to the National Commission —

(a) the name, description and the address of the complainant;
(b) the name, description and address of the opposite party or parties, as the
case may be, so far as they can be ascertained;

the facts relating to complaint and when and where it arose;
ations contained in the complaint;

complaint containing the

(c)

(d) documents in support of the alleg
(e) the relief which the complainant claims.

49[(1-A) Every complaint under sub-rule (1) shall be accompanied by the

relevant fee as is specified in Rule 9-A.]
sub-rule (1) shall be filed in quadruplicate or

S0[(1-A) Every complaint under
e required by the National Commission.]

with such number of copies as may b
51[(2) The National Commission shall, in disposal of any complaint before it,

as far as possible, follow the procedure and conditions including the provisions
governing adjournments as laid down in Sections 12 and 13 in relation to the
complaints received by the District Forum, with such modification as may be
considered necessary by the Commission.]

(3) On the date of hearing or any other date to which hearing could be
adjourned, it shall be obligatory on the parties or their agents to appear before
the National Commission. Where the complainant or his agent fails to appear
before the National Commission on such days, the National Commission may in
its discretion either dismiss the complaint for default or decide it on merits. Where
the opposite party or its agent fails to appear on the date of hearing, the National
Commission may decide the complaint ex parte.

(4) The National Commission may, on such terms as it deems fit and at any
stage of the proceedings, adjourn the hearing of complaint but the complaint shall
be decided, as far as possible, within a period of three months from the date of
notice received by opposite party where complaint does not require analysis or
testing of commodities and within five months if it requires analysis or testing of

commodities.
52[(4-A) In the event of a complaint being disposed of after the period specified

in sub-rule (4), the National Commission shall record in writing, the reasons for

the delay in such disposal.]

49, Ins. by G.S.R. 175(E), dt. 5-3-2004 (w.e.f. 5-3-2004).
50. Another sub-rule (1-A) inserted by G.S.R. 64(E), dt. 10-2-2005 (w.e.f. 10-2-2005).

S1. Subs. by G.S.R. 175(E), dt. 5-3-2004 (w.e.f. 5-3-2004).
52. Ins. by G.S.R. 175(E), dt. 5-3-2004 (w.e.f. 5-3-2004).
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(5) If after the :
Commission is satisﬁggofv?[e}?ltr}l]gs conducted under sub-rule (3) the National
e orders o the opposite pa e al]egat.ions contained in the complaint it shall
hem to take one or more Ofthlz: tr}t1y or parties, as the case may be, directing him or
The National Commission shall ings as mentioned in sub-section (1) of Section 14.
by it et 76 a5pEa] has e also have the power to direct that any order passed
of the National Commission hen preferred under Section 23 or where the order
0 ction, be published in the O?f? been affirmed by the Supreme Court under that
Jegal proceedings shall lie again i Gaz.ette or through any. ethermeeia ancii3
publication. st the National Commission or any media for such
53[14-A. Appeals bef ;
¢ Section 19 shall be ;)g‘foiatlopal Commission.—Every appeal filed in terms
" sitoto the saidisection and Spamed by such amount as specified in the second
D wand Draft drawn on a nat'UCh amount may be remitted in the form of a crossed
o aission, payable at Delhi I;nallzeq bank in favour of the Registrar, National
s patore them shall follo\:" th};e Natllo.nal Commission dealing with the appeals
required to hear the appeals filed bgf{grveistl}?enéco);::icstsig: S
Explanation.—In this rule, “nationali i ' i
bank specified in the first Schedule to té;z%dasli?ri(g g)ii;z;;ozzng?s?:;i I;e\;
Transfer jof Undertaangs) Act, 1970:(> of 1370) or a correspondir?o new bagk
specified in the First Schedule to the Banking Companies (Acquisition :nd Transfer

of Undertakings) Act, 1930 (40 of 1980).]

15. Procedure for hearing the appeal.—(1) Memorandum shall be presented
by the appellant or his agent to the National Commission in person or be sent by

istered post addressed to the Commission.
under sub-rule (1) shall be in legible handwriting

(2) Every memorandum filed
preferably pred and shall set forth concisely under distinct heads, the grounds
of appeal without any argument or narrative and such grounds shall be numbered

consecutively.
(3) Each memorandum shall be a
as referred to in Rule 14-A and by a
Commission appealed against and such of the docu
support grounds of objection mentioned in the memorandum.
(4) When the appeal 18 presented after the expiry of the
as specified in the Act, the memorandum shall be accompanie

supported by an affidavit setting forth the facts on which the appe .
satisfy the National Commission that he has sufficient cause for not preferring the

appeal within the period of limitation. |
(5) The appellant shall submit 55[four copies Of such number of] copies of the
memorandum to the Com ficial purpose-

reg

ccompanied by a >*[crossed demand draft

] certified copy of the order of the State
ments as may be required to

period of limitation

d by an application
llant relies to

mission for of]

53 Ins. by G.S.R. 175(E). dt. 5-2-388;1 wa»f? ggg%ﬁi
54 ins. by G.S.R. 175(E). dt. >3-~ 4 (wef. 5-3-2000- s,
55. Subs. );or «six” by G.S.R. 64(E). dt. 10-2-2005 (w.e.f. 10-= )
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other day to which hearing may be

(6) On the date of hearing or on any .
adjourned, it shall be obligatory for the parties OF their f:gcnts to appear before the
National Commission. If the appellant OF his agent fafls t‘o appear on such date,
the National Commission may in its discretion either dismiss the appeal or decide
ex parte on merits. If the respondent OF his agent fails to a_ppcar on such date, the

ecide the appeal on merits

National Commission shall proceed €x parte and shall d

of the case.

(7) The appell
¢ heard in support of any gr
ommission.
t forth in th

CONSUMER I’R()’TE(_'TI()N R

eave of the National Commission, urge
forth in the memorandum

ant shall not, except by I
may not confine to the

ound of objection not set
in deciding the appeal,

orb
e memorandum:

but the National C

grounds of objection s¢
Provided that the Commission shall not rest its decision on any other ground
other than those specified in the memorandum unless the party who may be affected
heard by the National Commission.

thereby, has been givenan opportunity of being

s6[(8) No adjournment shall
unless sufficient cause is show

been recorded in writing by the Commi
adjourn the hearing of the appeal suo motu, on such term
e recorded in writing. The appeal shall

any stage of the proceedings for reasons to b

be decided, as far as possible, within ninety days from the date of its admission. In
the event of an appeal being disposed of after the period so specified, the National
Commission shall record in writing the reasons of the same at the time of disposal

of the said appeal.]
57[(9) The order 0
parties concerned free of cost.]
58[15-A. Sitting of the Natio

Every proceeding of the National
59[or the seniormost member 60[* * *1,] and at least two

together 6'[except when 2 bench is constituted by the Pre
Commission with one or more members as he may deem fit]:

62[Provided that one member 0 y reason are unable to conduct
proceedings  till it is completed, t
provided in Section 22-D of the Act, shall con

at which it was last heard by the previous member.]
(2) Every order made by the National Commission shall be signed by the

President 93[or the seniormost member %*[as provided under Section 22-D],] and

ordinarily be granted by the National Commission,
for grant of adjournment have

n and the reasons
ssion. The National Commission may also
s as it may think fit and at

f the National Commission shall be communicated to the

nal Commission and signing of orders.—(1)
Commission shall be conducted by the President
members thereof sitting

sident of the National

r members for an
he President or the seniormost member, as

duct such proceedings from the stage

Subs. by G.S.R. 175(E), dt. 5-3-2004 (w.e.f. 5-3-2004).
Subs. by G.S.R. 533(E), dt. 14-8-1991 (w.e.f. 14-8-1991).
S.R. 533(E), dt. 14-8-1991 (w.e.f. 14-8-1991).

t. 27-2-1997 (w.e.f. 27-2-1997).
S.R. 64(E), dt. 10-2-2005 (w.e.f. 10-2-2005).

56.
57.
58. Ins. by G.

59. Ins. by G.S.R.95(E). d
60. The words “authorized under Rule 127 omitted by G.

61. Added by G.S.R. 175(E), dt. 5-3-2004 (w.e.f. 5-3-2004).
62. Subs. by G.S.R. 64(E), dt. 10-2-2005 (w.e.f. 10-2-2005).
63. Ins. by G.S.R. 95(E), dt. 27-2-1997 (w.e.f. 27-2-1997).
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at least tWo members who conducted the proceeding and i
of opinion among .themselves, the opinion of majority shall be the order of the
National Commission:
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f there is any difference

provided that where the proceeding is conducted by the President [or the

= 66 . . .
semOlffﬂgszi ':}‘]Zm};?frf [as pIOVld.ed under Section 22-D],] and three members
therC;'Ch e zl,ffl et (()jn any point or points, they shall state the point or points
on whl y diifer an re;fer the same to the other member for hearing on such

point Or p.om'ts and such ppmt or points shall be decided accordingly to the opinion
of the majority of the National Commission.]

67(16. Manner of deposit of amount in appeals before Supreme
Court.-——Eve'ry appeal filed before the Supreme Court in terms of Section 23 shall
be accompanied by an amount as provided in the second proviso to that section and
SUC_h amount may be remitted in the form of a crossed Demand Draft drawn on a
nationalized bank in favour of Registrar, Supreme Court, payable at Delhi.

Expla{mtim.z.-—-ln this rule, “nationalized bank” means a corresponding new
bank specified in the First Schedule to the Banking Companies (Acquisitiovn and
Tran§fer (.')f Undertakings) Act, 1970 (5 of 1970) or a corresponding new bank
specified in the First Schedule to the Banking Companies (Acquisition and Transfer
of Undertakings) Act, 1980 (40 of 1930).]

SISCHEDULE I
[See Rule 3(1)(c)]

1. Eastern Region—to consist of the States of Bihar, Chhattisgarh, Jharkhand, Orissa and West

Bengal.
9. Western Region—to consist of the

Rajasthan.
3. Northern Region—to consist of the States of Haryan

Punjab, Uttar Pradesh and Uttaranchal.
4. Southern Region—to consist of the
Nadu.
5. North Eastern Region—to consist of the States of Arunachal Pradesh, Assam, Manipur,
Meghalaya, Mizoram, Nagaland, Tripura and Sikkim.
SCHEDULE II

[See Rule 3(1 )ca)]
e Andaman and Nicobar Islands. Chandigarh, Dadra and Nagar Haveli,
Pondicherry and the National Capital Territory of Delhi.]

69l ANNEXURE

Certificate of Physical Fitness
[See Rule 12-A(9)]

-
under Rule 127 by G.S.R. 64(E), dt. 10-2-2005 (w.e.f. 10-2-2005).

65. Ins. by G.S.R. 95(E), dt. 27-2-1997 (w.e.f. 27-2-1997). ‘ )
66. Subs. )f,'or “quthorized under Rule 127 by G.S.R. 64(E). dt. 10-2-2005 (w.e.f. 10-2-2005).

67. Ins. by G.S.R. 175(E). dt. 5-3-2004 (w.e.f. §—3—2004).
68. Ins. by G.S.R. 273(E). dt. 5-5-2006 (w.e.f. 3-5-2026).
69. Ins. by G.S.R. 559(E). dt. 21-7-2011 (w.e.f. 21-7-2011).

States of Goa, Gujarat, Maharashtra, Madhya Pradesh and

a, Himachal Pradesh, Jammu and Kashmir,

States of Andhra Pradesh, Karnataka, Kerala and Tamil

The Union Territories of th
Daman and Diu, Lakshadweep,

64. Subs. for “authorized
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I hereby certify that [ have examined Shri/SMUKUM....couuerrrmmmmsmessmmmsmee s and
that [ have not discovered that he/she has any disease (commumcable or otherwise), constitutiong]
weakness or bodily iNfIFMILY. EXCEPL....uurrrrerersnnnnnessmmmnmrorstrmns st t i et e I do not
ber in the National Consumer Dispyteg

consider this a disqualification* for his/her employment as mem
the age of 70 years, whichever is earlier,

Redressal Commission for a period of five years or up o
Signature

Date:
Designation

Signature of Candidate
(Civil Surgeon/District Medical Officer)
*Npre.—This certificate should take into account the fact that a member in the National Commission

retires at the age of 70 years.]



